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ORDER

PER K. NARASIMHA CHARY, J.M.

Challenging the order dated 17.10.2019 in Appeal N0.91/18-19 passed
by learned Commissioner of Income-tax (Appeals)-14, New Delhi (“Ld.
CIT(A)”) for the assessment year 2009-10, Smt. Sunita Ahuja (“assessee”)

preferred this appeal.

2. At the outset, it is submitted on behalf of the assessee that both the
authorities below passed exparte orders inasmuch as the order dated
25.02.2015 passed by Assessing Officer was u/s. 144/147 of the Act and also

the first appellate order dated 17.10.2019 is in the absence of the assessee.



By way of affidavit, the assessee stated that no notice of hearing was
served on the assessee. Assessment order reads that notice u/s. 148 was
served by way of affixture at the last known address of the assessee. The
address given in the order dated 25.02.2015 passed by Assessing Officer and
the address given in the first appellate order are different and the assessee
has given an altogether different address in Form-36, in which this appeal is
filed. Ld. AR requested that it would be in the fitness of things if the matter is
remanded to the file of Assessing Officer for fresh disposal after issuing notice
to proper address. Learned DR reports no objection for setting aside the
impugned order and remanding the case to the file of Assessing Officer for
fresh disposal after giving an opportunity to the assessee. Recording the
same, we set aside the impugned order and remand the issue to the file of
Assessing Officer for disposal afresh after giving opportunity to the assessee

by issuing notice to the address given in this appeal.
In the result, the appeal is allowed for statistical purposes.

Order pronounced in the open court on 20" February, 2020.
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